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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 432/2023 

In the matter of: 

Radhey Shyam Sehara                                                                …Applicant  

Versus 

State of Uttar Pradesh & Ors.                                                 …Respondents 

ADDITIONAL AFFIDAVIT TO PLACE CLARIFICATIONS ON 

RECORD, IN LIEU OF REPORTS FILED BY THE JOINT 

COMMITTEE, ON BEHALF OF M/S GALLANT SARIYA UDYOG 

(M/S GALLANT ISPAT LTD.) 

I, Bhaskar Tiwari S/o Late Mahendra Nath Tiwari R/o Plot no. AL-5, Sector-

23, GIDA, Sahjanwa, District Gorakhpur, UP-273209, do hereby solemnly 

affirm and state as follows: 

1. That I am the authorised representative of the M/S Gallant Sariya 

Udyog (M/S Gallant Ispat Ltd.) (hereinafter referred as ‘the 

Respondent’) and conversant with the facts and circumstances of the 

OA and thereby is eligible to place on record the clarifications sought 

by the Hon’ble Bench in lieu of joint committee reports, vide its order 

dated 05.04.2024.  

2. That a Joint Committee was constituted by the Hon’ble bench vide its 

order dated 01.08.2023, which was directed to undertake visits, verify 
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the factual position regarding the averments in the OA. Consequently, 

the committee undertook site visits and filed its report vide email 

dated 10.10.2023. The said reported stated that the ‘Respondent was 

found compliant’ with the prescribed norms and the same has been 

recorded in the order dated 13.10.2023. 

3. That further, the Hon’ble Bench in its order dated 13.10.2023, 

recorded that the joint committee report did not assess some aspects 

like green belt, CSR activities etc. Consequently, the Hon’ble Bench 

directed the joint committee to assess the pointed out aspects and to 

file a further report. 

4. That subsequently, as per directions of the Hon’ble Bench, another 

detailed report was submitted by the joint committee vide an email 

dated 02.02.2024, which found that the Respondent was complying 

with the relevant requirements as flagged by the Hon’ble bench in its 

order dated 10.03.2023, with due diligence. 

5. That after perusal of the two reports, the Hon’ble bench during 

proceedings had sought clarifications on certain aspects from the 

Respondent. Thereby, the Respondent places the clarifications on the 

same: 

i. Fly Ash handling: The fly ash, which is generated at the 

Respondent’s plant, is mostly consumed captively. About 70% 
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of the generated fly ash, is utilised for producing cement by the 

subsidiary company i.e., Gallant Industry Pvt Ltd (located 

within the same premises of the Respondent’s plant). Within 

the premises,  the fly ash is carried through Pneumatic system 

via closed pipe conveyors and is stored in silos (either at the 

power plant or at the cement plant).  

Further, the remaining fly ash is sold to other cement 

manufacturing plants. Pertinently, the cement manufacturing 

requires a totally dry fly ash as a material and due to the said 

reason, it is transported and stored in airtight containers like 

bulkers and capsules thereby  avoiding  any contact with the 

surrounding environment. Therefore, the fly ash generated by 

the Respondent is utilized for cement manufacturing and does 

not contaminate the environment.  

A true copy of the photographs of the fly ash handling and 

purchase bills of the fly ash by other cement manufacturing 

companies, are attached herein as Annexure- 1 Colly.  

ii. Green belt cover: The Respondent’s project is set up in a 

premise measuring about 43.903 hectares wherein 15.290 

hectares is dedicated for the green belt cover. Pertinently, the 
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green belt cover is duly maintained by the Respondent and is 

above the suggested/prescribed norm of 33% of the total area 

of project.  

The Respondent has planted a variety of trees including Cassia 

Siamea (locally known as Kassod tree), Tectona Grandis 

(commonly known as Teak), Pongamia Pinnata ( commonly 

known as Indian Beech) and Albizzia Lebbek (commonly 

known as Siris) amongst others as part of the green belt cover. 

A true copy of the photographs showing the green belt cover 

are attached herein as Annexure- 2.  

iii. CER & CSR activities: The Respondent has undertaken its 

social responsibility towards the surrounding environment and 

welfare of the people diligently by undertaking  plantation 

drives in Villages of Domharmafi, Ujjikhor and Bangaona.  

Further, the variety of trees including Cassia Siamea (locally 

known as Kassod tree), Tectona Grandis (commonly known as 

Teak), Pongamia Pinnata ( commonly known as Indian Beech) 

and Albizzia Lebbek (commonly known as Siris) amongst 

others have been planted, keeping in view the guidelines of the 
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Central Pollution Control Board (CPCB) regarding the species 

to be planted.  

In addition, the Respondent has undertaken the responsibility 

of adopting rain water harvesting process in :  

• 5 ponds in the Village Karreya, Tehsil Sahjanwa 

• 15 ponds in Village Bangava, Tehsil Sahjanwa 

• 3 ponds in Village Doheria Khurd, Tehsil Sahjanwa 

• 2 ponds in Village Madhopur, Tehsil Sahjanwa 

• 1 pond in Village Bhitni, Tehsil Sahjanwa 

• 2 ponds in Village Bhainsla, Tehsil Sahjanwa 

Further, the Respondent has focussed on improving the 

quality of life of surrounding community by focusing on 

health, striving to increase the ground water table levels. 

Pertinently, the respondent’s annual turnover is Rs. 4227.11 

Crore and it has spent about Rs. 47,15,74,214 on its CER & 

about Rs. 1,91,20,000 on CSR activities within the period 

between 2021-22 & 2022-23. The same has been confirmed 

by the joint committee report in its Annexure-8 @ pg 352 of 

the report.  
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A true copy of the documents relating to the above-

mentioned CSR activities along with pictures are attached 

herein as Annexure- 3 Colly . 

iv. Water Discharge provisions: The Respondent utilizes water 

in its power plant from the four borewells dug in the premises 

after obtaining NOC from Ground Water Board, UP.  

Primarily, the water is used in the power plant and as a result, 

steam is generated and thereafter the blow down water is 

transferred to the sponge iron unit wherein it is fully utilized as 

a cooling agent and no waste water is discharged. This has been 

affirmed by the joint committee report as well wherein it stated 

that ‘treated waste water is being recycled for cooling makeup 

water’.  

Further, no waste water is generated in furnace, CCM and 

rolling mill. However, the water which is utilized in other 

activities like housekeeping and domestic purposes is collected 

in the pond within the premises of the power plant. 

Subsequently, the collected water is treated in WTP and the 

water is reused in the plant processes and for irrigating the 

green belt cover.  Pertinently, there is no water discharge in the 
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surrounding areas of the power plant and certainly not in the 

Ami river.   

Significantly, no heavy metals have been found in the discharge 

water, which is treated and reused. This has been affirmed by a 

water analysis report. A true copy of the No Objection 

Certificates issued for the borewells along with water analysis 

report has been attached herein as Annexure-4 Colly.   

v. Compliance of EC Regulations and CTO: The Respondent 

strictly complies with EC  and CTO conditions and 

consequently, submits periodical compliance reports to 

Ministry of Environment and Forest (MoEF) as per stated 

timelines in EC/CTO issued in favour of the project. The joint 

committee report has also confirmed the compliance by the 

Respondent (@pg 300 of the joint committee report). 
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Bhaskar Tiwari

1063



9
Annexure -1 Colly
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Annexure-3 CollyVillage Bangaona West 1072
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20Village Doharia Kala
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21Village Karariya 1076



22
Village Madhopur
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Village Bhitni
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Village Bhaisla
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25Village Bhelour Dadhouli 1080
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32Annexure-4 Colly
GROUND WATER DEPARTMENT 

(Namami Gange & Rmall Water Supply Department) 
Ministry of Jal Shakti 
Goven1 mern,t of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG022567 

Serial No.: 202305000389 

Name of the Owner 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holding No. 

VALID FROM 01/06/2023 TO 31/05/2028 

NAVNEET JINDAL 

Plot No. AL 5, Sector 23, GIDA 
Industrial Area, Tehsil - Sahjanwa, 
District Gorakhpur, Uttar Pradesh 

11/05/2023 

Application No. 

Specimen Signature 

M/s GALLANTT ISPAT LIMITED Company Address 
INTEGRATED STEEL PLANT 

Gorakhpur Block 

Existing Land document attached. Municipality/Corporation 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of 01/04/2009 
the Well 

Type of Well 

Purpose of well 

Strainer Position (For Tube Well) 

Type of Pump Used 

Operational Device 

Tube Well/Boring 

Industrial 

Submersible 

Electric Motor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.): 

Maximum Allowable Annual 
Extraction of Ground Water: 

144.00 

380160 

Depth of the Well (In meter) 

Assembly Size(For Tube Well) 

H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

01/04/2009 

Maximum Allowable Running Hours 
Per Day: 

Recharge Required 

Reason for renewal of N.O.C. Industry CGWA NOC has been expired. 
lf-1. 3IT. �. � '1 d°l .fl qi'( DI "ct,T "ct,"R1JJ 

Against Case 

GRKP0523RI N0029 

Plot No. AL 5, Sector 23, 
GIDA Industrial Area, T 

SAHJANWA 

Yes 

NA 

150.00 

40.00 

144.00 

8.00 

86986.00 
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GROUND WATER DEPARTMENT 

(Namami Gange & Rmall Water Supply Department) 
Ministry of Jal Shakti 
Goven1 mern,t of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG047974 

Serial No.: 202305000390 

Name of the Owner 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holding No. 

VALID FROM 01/06/2023 TO 31/05/2028 

NAVNEET JINDAL 

Plot No. AL 5, Sector 23, GIDA 
Industrial Area, Tehsil - Sahjanwa, 
District Gorakhpur, Uttar Pradesh 

11/05/2023 

Application No. 

Specimen Signature 

M/s GALLANTT ISPAT LIMITED Company Address 
INTEGRATED STEEL PLANT 

Gorakhpur Block 

Existing Land document attached. Municipality/Corporation 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of 01/04/2009 
the Well 

Type of Well 

Purpose of well 

Strainer Position (For Tube Well) 

Type of Pump Used 

Operational Device 

Tube Well/Boring 

Industrial 

Submersible 

Electric Motor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.): 

Maximum Allowable Annual 
Extraction of Ground Water: 

108.00 

427680 

Depth of the Well (In meter) 

Assembly Size(For Tube Well) 

H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

01/04/2009 

Maximum Allowable Running Hours 
Per Day: 

Recharge Required 

Reason for renewal of N.O.C. Industry CGWA NOC has been expired. 
lf-1. 3IT. �. � '1 d°l .fl qi'( DI "ct,T "ct,"R1JJ 

Against Case 

GRKP0523RI N0028 

Plot No. AL 5, Sector 23, 
GIDA Industrial Area, T 

SAHJANWA 

Yes 

NA 

150.00 

20.00 

108.00 

12.00 

110746.00 
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GROUND WATER DEPARTMENT 

(Namami Gange & Rmall Water Supply Department) 
Ministry of Jal Shakti 
Goven1 mern,t of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG045443 

Serial No.: 202305000391 

Name of the Owner 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holding No. 

VALID FROM 01/06/2023 TO 31/05/2028 

NAVNEET JINDAL 

Plot No. AL 5, Sector 23, GIDA 
Industrial Area, Tehsil - Sahjanwa, 
District Gorakhpur, Uttar Pradesh 

11/05/2023 

Application No. 

Specimen Signature 

M/s GALLANTT ISPAT LIMITED Company Address 
INTEGRATED STEEL PLANT 

Gorakhpur Block 

Existing Land document attached. Municipality/Corporation 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of 01/04/2009 
the Well 

Type of Well 

Purpose of well 

Strainer Position (For Tube Well) 

Type of Pump Used 

Operational Device 

Tube Well/Boring 

Industrial 

Submersible 

Electric Motor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.): 

Maximum Allowable Annual 
Extraction of Ground Water: 

144.00 

712800 

Depth of the Well (In meter) 

Assembly Size(For Tube Well) 

H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

01/04/2009 

Maximum Allowable Running Hours 
Per Day: 

Recharge Required 

Reason for renewal of N.O.C. Industry CGWA NOC has been expired. 
lf-1. 3IT. �. � '1 d°l .fl qi'( DI "ct,T "ct,"R1JJ 

Against Case 

GRKP0523RI N0027 

Plot No. AL 5, Sector 23, 
GIDA Industrial Area, T 

SAHJANWA 

Yes 

NA 

150.00 

40.00 

144.00 

15.00 

253306.00 
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GROUND WATER DEPARTMENT 

(Namami Gange & Rmall Water Supply Department) 
Ministry of Jal Shakti 
Goven1 mern,t of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG034571 

Serial No.: 202305000392 

Name of the Owner 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holding No. 

VALID FROM 11/06/2023 TO 10/06/2028 

NAVNEET JINDAL 

Plot No. AL 5, Sector 23, GIDA 
Industrial Area, Tehsil - Sahjanwa, 
District Gorakhpur, Uttar Pradesh 

11/05/2023 

Application No. 

Specimen Signature 

M/s GALLANTT ISPAT LIMITED Company Address 
INTEGRATED STEEL PLANT 

Gorakhpur Block 

Existing Land document attached. Municipality/Corporation 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of 01/04/2009 
the Well 

Type of Well 

Purpose of well 

Strainer Position (For Tube Well) 

Type of Pump Used 

Operational Device 

Tube Well/Boring 

Industrial 

Submersible 

Electric Motor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.): 

Maximum Allowable Annual 
Extraction of Ground Water: 

144.00 

712800 

Depth of the Well (In meter) 

Assembly Size(For Tube Well) 

H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

01/04/2009 

Maximum Allowable Running Hours 
Per Day: 

Recharge Required 

Reason for renewal of N.O.C. Industry CGWA NOC has been expired. 
lf-1. 3IT. �. � '1 d°l .fl qi'( DI "ct,T "ct,"R1JJ 

Against Case 

GRKP0523RI N0026 

Plot No. AL 5, Sector 23, 
GIDA Industrial Area, T 

SAHJANWA 

Yes 

NA 

150.00 

40.00 

144.00 

15.00 

253306.00 
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SPAT LTD ,WATER ANALYSIS REPORT 
DATE-16.07 .2024 

! 

s. 0 PARAMETERS STANDARD 
UNIT STP OUTLET WTP PARAMETERS

,� 

1 PH 
6.5-8.5 PPM 7.6 7.5 

2 TDS <2000 PPM 276 955 

rss <100 PPM 14.5 3.5 

I\ /I C 5 PPM 0.2 BDL 

r· 
::J Pl lOSPHATE 15 PPM 1.5 2 

---

G l30D <30 PPM 10 8 

7 COD <150 UNIT 120 98 

IL A 
<10 PPM 5.5 BDL 

( I\ 1 ND/\Y)

-
-

198.8 
<250 PPM 136.32 

-HLORID

a� Scanned with OKEN Scanner

TRUE COPY

1099



20/07/24, 11:18 AMMP Law Chambers Mail - Additional Affidavit in OA no. 432/2023 (li…024) on behalf of M/s Gallant Sariya Udyog (M/s Gallant Ispat Ltd)

Page 1 of 1https://mail.google.com/mail/u/2/?ik=979ffb1fcc&view=pt&search=…thread-a:r5572189773431135912&simpl=msg-a:r3453705361929147828

Anjesh Dahiya <anjesh@mplawchambers.in>

Additional Affidavit in OA no. 432/2023 (listed on 22.07.2024) on behalf of M/s
Gallant Sariya Udyog (M/s Gallant Ispat Ltd)
1 message

Anjesh Dahiya <anjesh@mplawchambers.in> Sat, Jul 20, 2024 at 11:14 AM
To: judicial-ngt@gov.in

The OA no. 432/2023 captioned as 'Radhey Shyam Sehara v State of UP & Ors.' is  listed for hearing before the
Hon'ble Tribunal bench on 22.07.2024. In the last hearing,  the bench sought clarifications from the Respondent,
M/s Gallant Sariya Udyog (M/s Gallant Ispat Ltd) in lieu of  the Joint Committee Report.
  Thereby, an additional affidavit is being filed on behalf of the Respondent to place the clarifications on record
before the Hon'ble Bench.

Please find attached below the additional affidavit on behalf of M/s Gallant Sariya Udyog (M/s Gallant Ispat Ltd). 

Regards,
Anjesh Dahiya, Advocate
Chambers of Mayank Pandey
Advocate for the Respondent 

OA 432:2023; Additional Affidavit: Gallant Sariya Udyog .pdf
24190K

45
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